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r ■ CENTRAL AOniNlSTRATIVE TRIBUNAL
Principal Bench

0 ,A. No. 257 3 of 2000
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Neu Delhi, dated the
J  —

HON'BLE P1R., S.R. AOIGE, \/ICE CHAIRMAN (A)
HON'BLE MR. KULDIP SINGHC MEMBER (3)

Ume sh Tiuari,
S/o late Shri Chandradeo Teuari>
R/o House No, T^ll, Chiradelhi,
Neari''3airt Sthanak,
IHau Delhi-110017. Applicant

(By Advocate; shri T.^C.: Aggarual)

Versus

Union of India through

The Secretary,
Dept. of Personnel & Training,

^  North Block, Neu Delhi,

2. The Director,
Central Government Health Scheme,
Niiman Bhauan, Neu Delhi-1 loO 11,

3«' The Addi, Director (NZ),
C,'G,H,'S«,
l^u Rajinder Nagar,
Shankar Road,

.  l\hu Dal hi-110 0 60,'^

4, The Under Secretary,
Dept. of Personnel & Training,
Room No, 331, 3rd Floor,
Lok Nayak Bhauan, Khan Market,
Neu Delhi-1l000 3o^ Respondents

(By Advocate; Shri K.'^R.'i Sachdeva and
Shri Madhav Panikar)

S,R, Adige. WC (A')

f

order I

Applicant challenges respondents* action

in posting him as L,0,C,^ and seeks a direction to

respondsnts to post him back as Radiographer/X Ray

Technician by creation of a supe rnune rary post and he

be given next higher pay scale from the date of ACP

SchmB uith difference of emoluments,'

2,' Heard,'



V  "

Applicant uho uas holding the substantive post
of Negative Cleaner uas declared surplus and his name

uas referred to Surplus Cell;^ He uas nominated by

Respondent No<,^4 against the post of Radiographer/X Ray
Technician and uas offered the said post vide mmo dated
22,11o'9 6;^. %c)n his joining the aforesaid post he uas
directed to report to Addl,^ Director,, North Zone, Delhi
v/ide order dated 16J«5.97 (Annexure A-2), but ra^ondents
aver that as the post of Radiographer uas a technical

post requiring specialised qualifications uhich applicant
did not possess, he uas adjusted against a post of LOC

in CGHS by order dated 1o9o97 by protecting his pay
as Negative Cleaner from uhe re he uas declared surplus.

4. It cannot be denied that the post of Radiographer/
(X Ray Technician is a technical post and there are no

aterials on record to establish that applicant posesses the
technical qualification for that post. There is no such

averment by applicant in the to that effect either.

Under the ci rcum stance s^i f^ upon discovering that applicant
did not possess the technical qual fi cation; for the post
of Radiographer/O Ray Technician, respondents have

adjusted him against the post LOC by protecting his pay
as Negative Cleaner, their action cannot be faulted so

as to require judicial interference.^

5. If there are any arrears oued by respondents to
applicant consequent to his pay protection as Negative |-
Cleaner the same should be calculated and paid to him i
uithin tuo months from the date of receipt of a copy of thif
order. |

6. Subject to uhat has been stated in para 5 above, !
the Oo''A«? i s di eni ssed. No CO st s.'

m

WBm&r d)' l/ih^rh ' us
^  Vice Chairman (A)

/GK/


